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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI
SUO MOTO O.A. NO. 440 OF 2021
IN THE MATTER OF:

In re: “3 dead, 44 injured in flash fire at IOC’S Haldia refinery”

REPORT ON BEHALF OF INDIAN OIL CORPORATION
LIMITED, HALDIA REFINERY

MOST RESPECTFULLY SHOWETH

L. This short report is being filed on behalf of Indian Oil Corporation
Ltd., Haldia Refinery in response to the Notice dated 23.12.2021
issued by this Hon’ble Tribunal regarding the fire incident that took
place in Haldia Refinery on 21.12.2021.

2. It is submitted that Indian Oil Corporation Ltd. had planned shut
down of various processed units in Haldia Refinery for maintenance
and inspection related activities from 01.12.2021 to 21.01.2022. This
was intimated to the concerned authorities namely, West .Bengal
Pollution Contro-l' Board and Central Pollution Control Board. Copies
of letters dated 01.12.2021 and 02.12.2021 are annexed as
ANNEXURE -1 (Colly).



During shut down related works, an unfortunate fire incident
occurred on 21.12.2021 in Motor Spirit Quality Unit (‘MSQ Unit’)
of the Haldia Refinery. The primary cause seems to be flash fire
leading to burn injuries to 44 persons, 3 of whom have succumbed to
their injuries. The fire was immediately extinguished, and situation

was under control within a few minutes of the incident.

After preliminary first-aid to the injured persons, they were shifted to
Haldia Refinery Hospital and a green corridor was operationalised
with the support of the District Administration for shifting of critical
cases to institutes of higher medical management. An ex-gratia
compensation of Rs. 10,00,000/- (Rupees Ten Lakhs only) has been
released to the families of those who succumbed to their injuries. An

inquiry into the cause of the incident is being conducted.

On 22.12.2021, Oil Industry Safety Directorate (OISD) constituted a
joint committee of OISD and Petroleum and Natural Gas Regulatory
Board (PNGRB) to investigate the incident, identify the root cause,
and recommend corrective actions. The committee is likely to S_ub‘mit
the findings withi_n 30 days. Copy of OISD’s letter dated 22.12.2021
is annexed as ANNEXURE — 2. |

It is submitted that there was no impact on the environment due to

the fire incident which is demonstrably clear from the following:



Air Quality

There was no impact in air quality due to the fire incident at
MSQ unit on 21.12.2021. No significant variation was
observed in the ambient air quality of Haldia region with
respect to the major parameters i.e., SO2, NOx, PM10, PM2.5,
CO, NH3 and Benzene, which were all within the National
Ambient Air Quality Monitoring (‘NAAQM’) limit on the
date of incident as well as subsequent dates. The levels of PM
10 and PM 2.5 were slightly higher. However, the same was
not on account of the fire incident. It is submitted that PM 10
and PM 2.5 levels are usually high in the Haldia region during
winter season. Day-wise ambient air quality data for the month
of November 2021 and December 2021 is annexed as
ANNEXURE-3. Air Quality of Medinipore (E) as per
WBPCB website (December 2020 & 2021) is annexed as
ANNEXURE - 4.

Water Quality

There was no ‘impact on Effluent Treatment Plant (‘ETP’)

~discharge quality due to the fire incident at MSQ unit on

21.12.2021. The water quality discharged by the Refinery was
within the Minimal National Standards (‘MINAS’) limit on
the day of incident. Day-wise water discharge quality data for

the month of December 2021 is annexed as ANNEXURE - 5



ii) It is submitted that the water used to control the fire incident
flew into ETP through open channels, which was then treated
along with effluent generated from the Refinery. The treated
water was then resent to the fire water network. No fresh water

was consumed for fire make up in Haldia Refinery.

Waste Generation

1) It is submitted that no solid waste (oily sludge or any
hazardous waste) was generated due to the fire incident
occurred at MSQ unit on 21.12.2021. Thus, no land pollution

occurred because of the fire incident.

It is submitted that the Haldia Refinery is a state-of-the-art refinery
and fully compliant with all applicable laws relating to environment
protection. It has facilities for strengthening the Environment

monitoring and management, including the following;:

1) Ambient Air Monitoring;

ii)  Stack Emission Monitoring;

iii) Air Pollution Monitoring & Control:

iv)  Stack Emissions control;

v)  Fugitive Emission Management;

vi)  Water Management, Effluent Treatment and Recycle;

vii)  Oil Spill Handling;



viii) Hazardous Waste Management & Disposal;

ix)  Sustainability — Installation of LED lamps and Solar power /

GHG emission control.

8. In the above facts and circumstance, it is submitted that there has
been no adverse impact on environment due to the fire incident that

took place in Haldia Refinery on 21.12.2021.

Lot

Indian Oil Corporation Limited

(Haldia Refinery)
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL
| BENCH, NEW DELHI

SUO MOTO O.A. NO. 440 OF 2021

IN THE MATTER OF:

In re: “3 dead, 44 injured in flash fire at IOC’S Haldia refinery”,

. i%gfw AFFIDAVIT

I, Praveen Jayant S/o Late Sri Gajai Singh, aged 51 years, posted as General
Manager (TS, HS&E), the Authorised Representative of Indian Oil
Corporation Limited, Haldia Refinery, having its office at P.O, Haldia Oil
Refinery, Dist. Purba Medinipur, West Bengal — 721606, India, do hereby

solemnly declare and affirm as under:

———

1 I am the authorized representative of Indian Oil Corporation Limited,

v v\
2\

e Haldia Refinery and am well conversant with the facts and
: \ - circumstances of the case and therefore, competent to swear and
VT affirm this affidavit.
~— e
f 2 That the accompanying report has been drafted by the counsel under
my instructions and the facts stated therein are true and correct to the
best of my knowledge. No part of the accompanying report ds false

and nothing material has been concealed therefrom.
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VERIFICATION:

Verified at Haldia, West Bengal on this the 6" day of January 2022 that the

P —_

T nt:ontents of my above affidavit are true and correct to my knowledge and no

.._\

/” part of the same is false and nothing material has been concealed therefrom.
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: Indian Qil Corporation Limited
50 50011550 14001 GHran TR Haldla Refinery, 2O.: Holdia Oil Refinery-72 71406
Distict : Purba Medinipur, West Bengal

Weabsite : www.jocl.com, E-mall : holdiarefinery@indionail.in - .
fRerTia wum Fux : 91-3224-252141, Phone ; 91-3224-223270 IndianOil

Refineries Division
01" Dec, 2021

To

Asst. Environmental Engineer (1/C)

Wast Bengal Pollution Cantrol Board

Haldia Regignal Office, Super Market Building '(_3""i Flaor),
Durgachak, Haldia, Purba Medinipur, Pin-721602

Kind Attention: Shri Prasooh Mondal, Asst. Environmentat Engineer {1/C)

Subject: Declaration letter for shutdown of some process units due to M&I job in 10CL Haldia Refinery

Sir,

Indian Qil Corporation Ltd, Haldia Refinery has been planned for partial shutdown of following process
units for maintenance and inspection related activities from 1% Bec’2021 to 21* Jan’2022:

{1} Crude Distillation Unit-ii (CDU-H}

{2} Vacuum Distiliation Unit-f (VDU-L)

{3) Resid Fluidized Catalytic Cracking Unit (RFCCU)

{4) Hydrogen Generation Unit-1 (HGU-1)

{5} Motor Spirit (MS), Naphtha Hydro-treater Unit {NHDT) & Prime Gasoline Units {Prime G}
{6} Diesel Hydro-Desulphurization Unit (DHDS)

{7) Catalytic Reforming Unit (CRU)

(8) Sulphur Recovery Unit-Il, Sour Water Stripping Unit. & Amine Regeneration Unit

Some process units like Once Through Hydro Cracker Unit {OHCU), Diesel Hydro-treater unit {DHDT) and
Kero Hydro-Desulphurization unit (KHDS) will also be taken into shutdown for one week period.

This is far your kind information please.

Thanking you.

Yours Sincerely )
&’ alt ¥

I Daniel Raj

Dy. Generat Manager {HSE)
10CL Haldia Refinery,

Haldia, Dist: Purba Medinipur
Pin-721606

Tel. - 03224 223607, 252445

Wt wATey : wit-9, st i S A, a3 (9d) gad, HRIOE - 400 051
Regd. Office : G-9, Al Yavor Jung Marg. Bandsa (East), Mumbol, Maharastra-460 051
CIN - L 23201 MH 1959 GO 011388
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indian Oil Corporation Limited
Hatdiag Refinery, RFO.: Haldia O Refinery-721606

Distret : Purba Medinipur, West Berigal

Website : www.iocl.com, E-mal : haldiarefinery@indianolt.in
Fox: 91-3224-252141, Phong 21-3224-223270

: wfeem gy Remad 21606

IndianOil

Refineries Division

Ta,
Shri. B. Vinod Babu

Scientist E & DH, IT Division,
Central Pollution Control Roard,
Parivesh Bhawan. East Arjun Nagar, Delhi ~ 110032

Subject: Declaration letter for shutdown of some
Haldia Refinery

SirMadam,

Haldia
02.12.2021

process units due fo M&T job in IOCL

This-is to inform that IOCL Haldia Refiner has undergone planned shutdown from 1st Dec’21

21st Jan’22.

In view of the above, following process units in Haldia refinery in connection to stacks

configured in OCEAMS portal are scheduled to be under M& shutdownfidling as per plan
during below mentioned period :

- UnitName ysers.
) _shutdown 2 i duration EAMS
. | epug 4) STACK_8_CDUIMAIN | 13th Dec21- 16th
‘ b) STACK 9 CDU1 TRIM | Dec21
13th Dec21- 16th
2 |VDUL | grack 19 vou 2 Dec21
n ' | 13th Dec21- 20th
3 |OHCU STACK. 24 OHCU Dec'21
' a) STACK_22 HGU2 _PDS '
b) 13th Dec21- 19th
4 |HeU-I STACK_23 HGU2 REFOR | Decl
MER.
27th Nov'21 - SO2,NOX, CO,PM :
5 | HGU-I %%K—H—HGU—JWREFO 17th Jan'22 since 09:15 hrs on
(Ongoing) 01.12.2021
. 0Tst Dec'21- 21st | SOZ,NOX,CO,PM :
¢ | RFCCU STACK_20_FCC Jan22 since 11:15 hrs on
{Ongoing) 01.12.2021

eitRd Hraier « SR-g, el A S A, W (q) e RerE - 400 054
Regd. Office : -9, All Yavar Jung Marg, Bandra (East), Mumbal, Maharastra-400 051
CIN -1 23207 MH 1959 GOI 011388



S.No Unit Name ‘Planned Stack analysets
. under dowsn/idling - (502 NOX,CO,PM)
) - shutdown Y duration ok offlme in OCEAMS
7 lepud _a) S’I‘ACK 10_ CDUQI\MIN ,0.63!1 Dec'21- 13th
b) STACK_11_CDU2TRIM |Jan'22
s | vpur a) STACK_12_VDU! 06th Dec'21- 13th
I b) STACK, 13 VDUITRIM {Jan22
' SRU-II (U- 13th Dec'21-
5 128) STACK_16 SRU 2 02nd Jan'22
'DYIP Block | a) STACK 25_DCU o i
0 | ®CU, b) STACK_26_CGO_HDT  |/12th Dec'21- 27th
CGO-HDT :Dec21
1 & MHC) ‘ o _ _ y
a) ETP-1 COD, BOD, TSS,
pH analyser _
1 |ETP b) ETP-2 COD, BOD, 13th Dec'21- 16th
' TSS, p}i analyser I}ed21
«) ETP-3 COD, BOD,
7SS, pH analyser I
i A : 1 17th Nov'21 - SO2,NOX,CO,PM :
12 | TPS Boiler-4 | STACK_4_TPSBOILER 4 i 17th Dec21 since 14:15 hrs on
‘ ' . (Ongoing) 17.11.2021
a1 ShDecdl 2 |
13 | HRS8G-2 , STACK- .6 GT2

Hence, the stack emission; analysers (802 NOX2 -O & PM) comesponding to abowve

stations in OCEAMS portal gré being taken in off}

mode from CPCR data. connectivity

leading to non-availability of its data in online CPC 3 server, as the unifs are going under S/D

or idling subsequently .

Any abnormal reading/ excuedances/ alarms genemted in CPCB server during below
mentioned period from the abovementioned stacks: may please be ignored..

. The online data conpectivity:of these stacks.to C}’;C_}Bg_ervm will be made operational/online
on start-up of these units and the same shall be intimated accordingly.

This is for your kind infonnﬁiion please.

Thanking you

Yours Faithfully

S.

I Daniel Raj
) Dy General Manager-HSE
ey ‘*““‘“ﬁﬁm R, 568l TOCL-Haldia Refinery
Gon. BN Qo
nan'ie\ﬁa\- ﬁ(‘ﬁ“—"ﬁh Rinert
WW Gon L ‘ “ﬁg‘a
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OISD/EDSIACCI-05 2212.21
To,

Chairman,

Indian Oit Corporation Ltd,,

Sub: Formation of joint committee 6Ff OISD &
PNGRB. for investigation of incitent at 1OCL,
Haldia Refinery.

DearSir,

As per information received from I0CL, Haldia

Refinery, there was an incident. of blast during

cutting of a structure in Motor Spirit Quality

Upgradation (MSQ) Unit of Haldia Refinery at

about 1450 His. én 21 December 2021.The said

unit was under Maintenance and inspection {M&1)

shutdown. The incident resulted in injury to 47

persans, out of which 3 persons succumbed to

their Injuries.

To investigate the said mcident a joint comimitiee

of OISD & PNGRB comprising of following

members has been constituted:

1, Sh, Udit Nandy, CGM (Head-Safety), HPCL-
Visakh Refinery = Team Leader

2. Sh. S.Giridharan, GM (Maintenance), BPCL-
Kochi Refiniery -Member

3. Sh. Jamunalal Rout, Deputy Director {Tech.),
PNGRE -Member

4. Sh. Harendra Kumar Yadav, Additional
Director (P&E), OISD —Member Coordinator

The terms of reference of the commitiee inclides

. Investigate the incident, identify the lapses and root

cause(s) of the incident, recommend corrective
actions to avoid recurrence of such incidents.

The com@ittes will reach the site by 23.12.2021
and submiit the findings within 30 days.

W 34\

(Arun Mittal)
Executive Director

IOCL: With the regquest {0 extend all
investigating team
providing necessary documents, CCTV footages

Chairman,
negessary support to the

and interview with concerned personnel,
Copy for information to:

please

2. Joint Secretary (M} MoP&NG
3. Member(Technical), PNGRB

Joint Secretary (R) MoP&NG: for information

)\—,,ou



ANNERVRE - 3
AAQMS_1 AAQMS_1 AAQMS_1 AAQMS_1 AAQMS_1 AACIMS,_1 AAQMS_1 AAQMS_1 |

Date & Time {802{ug/m3) {NOX{ug/m3) {CO{mg/m3} {PM10{ug/m3} | (NH3{ug/m3} | (PM2.5(ug/m3} | (03{ug/m3} l{Benzene{ug/m3}
Permissible limit 20 80 2 100 400 60 100 5
2021-11-01 25.65 21.57 0.76 103.95% 17.37 53.67 61.66 2.42
2021-11-02 19.09 23.58 0.76 99.27 18.73 55.38 51.09 2.48
2021-11-03 17.21 21.99 0.78 90.96 17.77 49.05 48.3 2.48
2021-11-04 23.92 22.61 .81 122.87 18.13 67.32 52.82 2.48
2021-11-05 18.99 21.21 0.78 152.22 16.97 88.66 56.67 2.46
2021-11-06 14.5 20.32 0.69 118.42 16.35 67.12 61.28 2.48
2021-11-07 14.58 1891 0.75 104.13 15.4 60.8 66.19 2.47
2021-11-08 15.94 22.47 0.82 113.75 17.85 60.08 58.3 2.48
2021-11-09 16.26 25.13 0.75 12671 19.84 63.1 35.54 2.45
2021-11-10 17.59 24,39 D.89 107.18 19.4 79.17 0 2,48
20231-11-11 24.7 27.28 0.7 107.85 217 51.17 44 2.47
2021-11-12 37.94 23.76 D.282 113 18.11 52.84 39.39 2.49
2021-11-13 24,65 2291 0.78 80.72 18.33 43 16.24 2.48
2021-11-14 29.03 20.65 0.62 68.74 16.83 37.14 15.95 2.47
2021-11-15 19.56 19.86 0.78 58.76 16.18 32.63 15.48 2.48
2021-11-16 19.47 21.71 0.76 79.11 17.46 49,36 19.44 247
2021-11-17 17.63 22.93 0.83 102.39 182 60.93 27.27 2.48
2021-11-18 16.74 20.81 0.8 88.65 16.69 49 .87 28.15 2.48
2021-11-19 18.27 20.9 0.79 92.13 16.8 54.6 30.64 2.48
2021-11-20 24,58 21.8 0.76 109,13 17.43 56.88 33.97 2.48
2021-11-21 22.59 22.05 0.81 111.35 17.63 66.99 26.13 2.45
20231-11-22 16.38 22.68 0.85 109.89 18.05 63.75 27.39 2.46
2021-11-23 24.6 21.61 0.85 98.43 17.41 58.89 20.51 2.48
2021-11-24 23.42 24,68 0.81 136.02 19.56 76.06 26.65 . 249
2021-11-25 28.74 32.2 0.9 153.82 252 77.44 17.28 2.47
2021-11-26 22.24 2307 0.8 139.32 183 76.7 26.37 2.48
2021-11-27 16.72 24,72 0.8 141.79 19.45 83.81 25.59 2.47
2021-11-28 13.4 21.89 0.78 122.98 1744 73.75 21.44 2.49
2021-11-29 13.74 20,68 0.77 112.06 16.6 68.84 21.72 2.48
2021-11-30 13.48 22.55 0.81 129.67 17.99 72.36 22.48 2.48

12



AAOMS_1 AAQMS_1 AAQMS_1 AAQMS_1 AAQMS_1 AAQMS_ 1 AAQMS_1 AAOMS_1
Date & Time (502{ug/m3) {CO{mg/m3) {NOZ{ug/m3} {PM10{ug/m3} {NH3{ug/m3} (PM2.5(ug/m3) {03{ug/m3) {Benzene{ug/m3)
Permissible limit 80 2 80 100 400 60 100 5
2021-12-01 14,06 0.8 2373 126.64 2251 - 74.63 16.33 2.48
2021.12-02 13.85 0.78 23.38 117.78 21.78 58.08 16.5 2.46
2021.12-03 1856 Q.79 20.4 103.56 18,25 52.75 23.05 2.48
2021-12-04 18.05 0.81 22.98 100.53 20.98 60.72 12.24 2.47
2021-12-05 14.23 0.72 19.78 51.28 10.27 27 .14 2.47
2021-12-06 11.96 0.74 17.07 20,26 17.77 9.54 6.98 2.47
2021-12-07 12.23 0.71 16.06 318 16.1} 14.1 7.86 2,49
2021-12-08 13.91 0.69 17.54 70.03 16.57 31.04 15,85 2.48
2021-12-09 20,72 0.7 20,95 72.14 19.69 39.56 11.53 247
2021-12-10 17.31 Q.75 20.42 96.34 19 4445 17.03 2.47
2021-12-11 16.08 0.76 21.78 141.17 20.23 68.42 19.67 247
2021-12-12 16,55 0.78 18.53 139.76 16.61 80,92 29.81 2.48
2021-12-13 16.28 0.82 22.62 135.64 20.5 69.9 23,26 2.47
2021-12-14 15.B4 0.82 23.23 140.23 20.9 72.18 22.41 2.47
2021-12-15 16.6 0.75 2241 158.07 19.74 85.91 24,58 2.46
2021-12-16 17.45 0.88 23.17 162.16 20.67 89.74 2175 2.49
2021-12-17 16,17 2.47
2021-12-18 14,69 2.47
2021632-19 et AR A y RS
202143220000 0 [ . S
2021~12-2%00 000 R O B DT 1
2021:12-220 15:26
2021-12-23 14,11
2021-12-24 15.36
2021-12-25 14,93
2021-12-26 14,18
2021-12-27 15.89

2021-12-28

13.31

13
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Ambient Alr Quality online data of Medinipore (£} Ambeing Air Quality online data of Medinipore (E}
{ocation: East Medinipur, West Bengal Period : December'2020 Location: East Medinipur, West Bengal [Period : December'2021
Date 502, pgfm3 NOZ, pg/m3 | PM 10, pg/m3 | PM 2.5, yg/m3 pollutant 502 NO2 PM10 PM2.5
’E”:;‘“:ti*"e 80 80 100 50 Prescribed limit | 80 yg/m3 B0ug/m3 | 100pg/m3 | 50pg/m3
m
01/12/2020 14.7 8.5 152.5 not displayed 0171272021 13.06 316 143.2 74.0
02/12/2020 15.4 8.5 131.9 69.7 02/12/2021 14.3 20.4 159.5 801
03/12/2020 i4.8 13.6 154.5 70.5 03/12/2021 13.7 30.8 133.7 74.9
04/12/2020 14.5 35.0 142.2 . 6B3 04/12/2021 11.4 34.7 126.2 689
05/12/2020 i34 35.5 211.9 ~ 8BS 05/12/2021 11.6 403 130.2 70,7
06/12/2020 33.8 31.4 141.2 TA] 06/12/2021 11.2 316 112.1 57.9
07/12/2020 12.4 34.5 129.6 84.0 07/12/2021 111 2312 51.2 27.2
08/12/2020 12.2 29.8 12.2 - 117.0 08/12/2021 10.5 23.4 38.9 21.7
(9/12/2020 115 35.0 113.3 56.2 09/12/2021 11.3 23.8 56.9 226
106/12/2020 15.3 21.7 164.6 85.9 10/12/2621 12.3 222 74.4 33.9
11/12/2020 124 335 141.5 94.7 11/12/2021 123 255 86.9 41.2
12/12/2020 1x7 35.9 137.2 7.4 12/12/2021 13.2 28.7 114.8 47.0
13/12/2020 13.] 31.3 148.9 50.1 13/12/2021 14.4 26.7 118.6 59.6
14/12/2020 131 34.8 152.7 100.1 14/12/2021 14,1 29.2 144.1 73.8
15/12/2020 12,1 32.6 132.6 75.2 15/12/2021 19.6 31.0 153.0 67.2
16/12/2020 15.4 26.7 171.1 98.2 16/12/2021 13.7 28.7 149.0 69.9
17/12/2020 13.0 34.9 127.8 80.5 17/12/2021 11.6 31.0 143.9 62.93
18/12/2020 12.3 36.2 143.0 78.2 18/12/2021 13.3 28.0 164.4 79.0
19/12/2020 12.5 33.6 140.9 84.8 19/12/2021 12.8 20.8 147.9 65.7
20/12/2020 12.5 35.6 137.9 85,7 20/12/2021 12.9 32.9 140.1 71.2
21/12/2020 13.1 33.3 152.9 90.1 21/12/2021 13.2 4.5 120.3 58.8
22/12/2020 13,8 32.4 156.7 109.0 22/12/2021 16.0 28.1 116.3 55.8
23/12/2020 12.5 406.9 135.9 78.3 23/12/2021 17.7 30.4 129.7 68.7
24/12/2020 127 425 153.5 83.9 24/12/2021 13.0 34.4 158.85 738
25/12/2020 12.2 30.4 142.6 71.3 25/12/2021 11.0 30.2 186.7 923
26/12/2020 222 3.4 96.1 76.0 26/12/2021 12.0 37.8 191.9 94.0
27{12/2020 41.0 12.7 136.1 71.5 27/12/2021 14.4 30.2 1561.2 B3.7
28/12/2020 12.5 40.7 135.4 74.3 28/12/2021 14.1 3.7 144.6 72.8
29/12/2020 13.1 38.6 124.3 70.0 29/12/2021 13.0 33.8 175.9 88.4
30/12/2020 13.9 43.3 151.3 © 713 30/12/2021 138 255 145.1 86.5
31/12/2020 13.5 43.0 141.8 78.3 31/12/20621 13.8 24.9 163.6 98.3
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‘ ANNEXVLE-5

EnviroConnect Forbes Marshali IHistoricai Data

Plant Name i0CL - HALDIA REFINERY

INDIAN OIL CORPORATION LIMITED
HALDIA REFINERY- PURBA MIDANAPUR

Plant Address HALDIA {WEST BENGAL)

Station Name ETP_3 RO Qutlet

From Date 01-12-2021 00:00

To Date 27-12-2021 16:22

interval Daily

Function Average

Parameter BOD CoD pH TSS

Unit mg/} mg/| pH mg/l

Limit 0.00 - 15.00 0.00-125.00 6.00 - 8.50 0.00 - 20.00
01-12-2021 00:00 7.86 72.61 7.4 8.7
02-12-2021 00:00 7.01 76.78 7.4 8.7
03-12-2021 00:00 7.08 75.64 7.4 8.42
04-12-2021 00:00 7.65 80.76 7.4 9.04
05-12-2021 00:00 7.66 79 7.4 9
06-12-2021 00:00 7.03 72.8 7.4 3.18
07-12-2021 00:00 6.55 70.12 7.4 7.77
08-12-2021 00:00 7.01 76.33 7.4 8.56
05-12-2021 00:00 6.65 71.2 7.4 8.08
10-12-2021 ©0:00 6.39 64.71 7.4 7.32
11-12-2021 00:00 7.16 68.73 7.4 7.86
12-12-2021 00:00 9 73.54 7.4 8.94
13-12-2021 00:00 8.84 72.09 7.4 8.43
14-12-2021 00:00 8.38 65.7 7.4 7.57
15-12-2021 00:00 8.79 70.97 7.4 8.11
16-12-2021 00:00 8.53 68.02 7.4 8
17-12-2021 00:00 7.4

T8I 22027 T 00007
19-12-2021.00:00] 8,

5612202100001 56

21:12:202100:00{ = 9.41

22-12-202100:00] "
23-12-2021 00:00
24-12-2021 00:00
25-12-2021 00:00

26-12-2021 00:00

27-12-2021 00:00
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,
NEW DELHI

5U0 MOTO O.A. NO. 440 OF 2621

IN THE MATTER OF:

In re: “3 dead, 44 injured in flash fire at I0C’S Haldia refinery”, published in the Economic Times
dated 21* December, 2021

KNOW ALL to whom these present shall come that [/ We, Indian Oil Corporation Limited, Haldia Refinery
do hereby appoint

ABHISHEK BIRTHRAY, ADVOCATE
(D/1588/07)
having office at:
D - 220 LGF, DEFENCE COLONY,
NEW DELHI, 110024
PH:9999984641

heteinafier called Advocate to be my Advocate in the above noted case and authorise them:

To act appear and plgad in the above noted case in this Tribunat or in any other Court in which the
same be tried or heard and also in the appellate Courts;

To sign, file verify and present pleadings, replications, appeals, cross-objections, or petitions for
executions, review, revision, restoration, withdrawal, compromise or other petitions, replies, objections or
affidavits or other documents as may be deemed necessary or proper for the prosecution of said case in all
its stages;

To file & take back documents, to admit and/or deny the documents of opposite party;

To withdraw; or compromise the said case or submit to arbitration any differences or disputes that
may arise touching or’in any manner relating to the said case;

To take out execution proceedings;

To deposit, withdraw and receive maonies, cheques and amounts, refunds of Court fees etc., and
grant receipt thereof and 16 do all other acts and things which may be necessary to be done for the
progress and in the course of the prosecution of the said case;

To appoint and instruct any other legal practitioner authorising him to exercise the powers and
autharities hereby conferred upon the Advocate whenever he/they imay think to do so and to sign the
power of attorney on my/our behalf; ' , :

And I/We the undersigned do hereby agree to ratify and confirm act as if done by the Advocates or
his/their substitutes in the matter as my/our own acts, as if done by me/us to all intents and purposes;

And I/We undertake that Uwe or my/four duly authorised agent would appear before the Sole
Arbitrator oh all hearings and will inform the Advocates for appearance when case is called;

And l/we the undersigned do hereby agree that in the event of the whole or any part to the fee
agreed by me/us to the Advocate remaining unpaid they shall be entitled to withdraw from prosecution of



the said case unti] the same is paid up and if any costs are allowed for an adjournment, the advocates would
be entitled to the same.

IN WITNESS WHEREOF Vwe do hereynto set myfour hand to these presents the contents of
which have been understood by me/us on this wé_ﬂi day of January, 2022.

(lpeedi i Cliptoneelighie —

Accepted
ADVOCATE CLIENT(S)
g, T 8 B
(D/1588/07) '
PH:9999984641

Email id: abhishek.birthray@outlook.com
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_ POWER OF ATTORNEY 0
TO ALL TO WHOM THESE PRESENTS SHALL COME, WE, INDIAN OIL | (T)
CORPORATION LIMITED, a Government of India Undertaking and a company duly = Eep
incorporated ard registered under the Companies Act I of 1956 and having our Registered Office T ‘.
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AND WHEREAS the Board of Directors of the Corporation at their meeting held on 31*
October, 2019 has accorded approval for granting a General Power of Attorney in favour of
SHRI S.M. VAIDYA, DIRECTOR (REFINERIES) of the Corporation interalia authorizing
him to sub-delegate powers in favour of officials of the Refineries Division.

NOW KNOW YE AND THESE PRESENTS WITNESS that in pursuance of the Power
of sub-delegation given to me by virtue of the General Power of Attorney dated 14" November
2019 and in exercise of the Powers and authorities conferred on me by the Board of Directors of
the Corporation. I, S.M. VAIDYA, DIRECTOR (REFINERIES) and duly appointed
Constituted Attorney of the Corporation, do hereby nominate constitute and appoint SHRI
PARTHA GHOSH, EXECUTIVE DIRECTOR & REFINERY HEAD, HALDIA
REFINERY (hereinafter called “the Attorney") as my Attorney and the Attorney ofthe said
Corporation with full power and authority to do and execute the following acts, deeds, matters
and things or any of them, that is to say:-

1. To institute, appear in, defend, prosecute, conduct, refer to arbitration, abandon, settled,
adjust and compound any legal and other proceedings, claims, actions, demand or dispute
whatsoever by or against the Corporation or in which the Corporation may be concerned or
interested including taking of all necessary actions required to protect the interest of the
Corporation.

2. To appear before all the tax authorities established/created under the various tax laws, to
sign and file returns, produce accounts, suffer and pay assessment of taxes, to accept
service of processes, to make all applications, correspondence, appeals, statements, revision
applications, petitions and motions in all taxation matters including approaching any High
Court or Supreme Court of India and to claim, recover, receive and adjust all refunds of
taxes, levies, duties, fees etc.

3. To appoint or discontinue or substitute Income Tax Experts, Solicitors or Advocates,
Counsel, Chartered Accountants and to appear and act on his behalf and on behalf of the
Corporation in all or any of the taxation matters before any authorities, Courts and
Tribunals.

4. To sign, verify, declare and execute Vakalatnamas, plaints, written statements, counter
claims, petitions, appeals, reviews, applications, affidavits, power of attorney and papers of
every description that may be necessary to be signed, verified and executed for the purpose
of any suit, actions, appeals, reviews, legal applications, arbitrations, criminal or civil
proceedings and proceedings of any kind whatsoever in any cou law or justice whether
of Original, Appellate, Testamentary or Revisional jus i&iﬂ i ished by lawful

s e
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10.
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12.

To appear before all Civil, criminal, revenue, judicial and quasi judicial officer or offices
exercising administrative functions and before all local and public or other bodies and
authorities as occasion may require.

. To enter into, to become parties to, to sign, to seal, to execute and if necessary, to

register/cause to be registered all instruments, deeds, agreements, contracts, receipts,
indemnities, counter indemnities, guarantees, counter-guarantees, bonds, and/or other
documents for and on behalf of the Corporation.

To sign, execute, deliver and register mortgages, transfer of mortgages, pledges,
hypothecations, charges, releases, re-conveyance, conveyances, exchanges, assignments
and/or any other documents or deeds that may be deemed necessary by the said Attorney or
which occasion may require. ‘

. To take on lease, hire, rent, sub-lease, leave and license, or otherwise howsoever, any

movable or immovable property required for the purpose of the business of the Corporation
at such rent, hire charges, compensation or fee or consideration and on conditions as he
may think fit

To contract with any person for leasing, giving on leave and licence or in any other mode
subject to such conditions as the said Attorney shall see fit all or any of the premises and
any such persons to let into possession thereof and to set fines for new leases, to accept
surrenders of leases and to sign and give lawful notices to quit to any tenants or tenants of
the said land lands and hereditaments.

To demand, sue, recover and receive all or any sums of money, debts, dues, chattels, goods,
effects, merchandise and things of whatsoever nature or description which at any time
hereafter shall or may become due to or payable to or deliverable to or recoverable by or
belonging to the Corporation (ether solely or jointly with others) by virtue of any security,
bond, bill, account, note or in any other way and manner whatsoever and all interest due in
respect thereof.

For all or any of the purpose aforesaid, to execute all such bonds, guarantees, indemnities,
covenants, obligations, and to enter into, sign and execute all necessary documents,
instruments assurances deeds,” conveyance, leases, mortgages, assignments, surrenders,
releases and transfers whatsoever on behalf of the Corporation as the said Attorney may

per.
| @J&m g

1;& and affairs of the Corporation to enter into such arbitration

agr @enfsﬂs&lb%mssmns and\}eferences and to appoint such arbitrators or umpires or
n L'gefs of tk@‘@%%@?tl&l s the said Attorney may deem fit and proper.
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13. To cause these presents to be registered in the books of any Company or Corporation
whatsoever or in any Public or Government offices or elsewhere as occasion may require.

14. To concur in doing any of the acts and things hereinbefore menticned in conjunction with
any other person or persons interested in the premises.

15. To delegate and/or to sub-delegate any one or more or all of the Powers and authorities
under the Clauses and provisions herein contained to any one or more officers or
Executives of the Corporation by name or designation and to revoke and redelegate and
withdraw such powers and authorities from time to time and to impose such conditions and
limitations thereon as may in his discretion think fit to the end and intent that any act,
deed or thing done by any such delegate and/or sub delegate in execution of the Powers and
authorities so conferred shall be deemed to be as an act or deed of the Corporation and/or
of the Attorney and shall be as fully and effectually valid and binding as if done by the
Corporation themselves on their own behalf.

16. And generally to make all such arrangements and to do all such acts, deeds, matters and
things on behalf of the Corporation as may be usual, necessary or expedient in the conduct
and management of their business.

And, we, Indian Oil Corporation Limited, do hereby undertake to ratify and confirm all and
whatsoever the said Attorney or his delegate/s and/or sub-delegates shall lawfully do or cause to
be done in or about the premises aforesaid by virtue of these presents.

IN WITNESS WHEREOF, I, S.M. VAIDYA, DIRECTOR (REFINERIES) and duly appointed
Constituted Attorney of Indian Oil Corporation Limited have hereunto affixed my hand and seal

thi day of — A v 25 g2
1S ay o ,g??g a‘ | ﬂ E) : %3}3 2&2@:
SIGNED,, SEALED AND DELIVERED by ‘

‘\: )
§° %ef within named, SHRI S.M. VAIDYA, the

& &%D-IRECTOR (REFINERIES) and  duly
'k‘E;\\ & appointed Constituted Attorney for and on D
" ‘3_‘\‘:3 behalf of Indian Oil Corporation Limﬁag i : (S.M. VAIDYA)

S‘S'&@ the presence of: A y = B R =t s
R ' big. {éw oo, 49 /S. M. Vaidya
?§ A Witness (name & seal) Y E&j‘: pems ( Rreprdi)/Direchor (Refieries)
R . 4 TP&R T4 sifga Bk fefcs
= ﬂ ] INDIAN OIL CORPORATION LIMITED
1 VK Shukla) 9% & /v “(orrm wemr) SCOPE Complex, Core-2, 7- Institutional Area
( ) i ) . :

' - Ex:ecutive Director /¢ (HR) i 2, 7§ fRee/Lodhi Road, New Delhi-110 003
e oL CORPORATION LIMITED
g war/Refineries Divis
it whdE, we-2, 7, SRS S
' SCOPE Complex, Gore-2, 7, Insttutionsé e
734‘/’ 2R s, i Reedh/Lodni Road, New Dl

2. (T K Pattanayak)
&, . TEATa® /T.K PATTANAYAK
TETTEeE (ATE w;mm) \ 4
Chief General Manager ‘((Human e50urce)
=fum sitas wkeE fafEes
N OIL CORFORATION L':M%"I_'E:D
frwmgsdo wem/Refineries Division v
TG W, PIR-2, 7, $REEYIETE Wi . CEX
S smplex, Core-2, 7, institutional .f\i'eai“ “ s
wih e, 7% Reen/Lodhi Road, New Delhi-110 003 _




{
X
%
S

i

4
0
0

.,

=
22y
\

)
"
’l
W

2

a4
L
i)

0
(X
W

Vi

)
.l

£

ST WEST BENGAL

é%“ﬂm

GENERAL POWER OF ATTORNEY

Sﬁmp’l‘g J..Q‘)" AT
DPLTE‘(Z" N In pursuance of the delegation of powers and authorities given to me by the Director -
8 (Refineries) of Indian Oil Corporation Limited by virtue of the General Power of
' Attorney dated 06.02.2020, |, Partha Ghosh, Executive Director & Refinery Head,
g Indian Oil Corporation Limited, Haldia Refinery, PO: Haldia Oil Refinery, Dist. —
K Purba Medinipur, PIN- 721606, West Bengal and duly appointed Constituted
Attorney of the Corporation do hereby nominate, constitute and appoint the under
3 mentioned officers of Haldia Refinery to be the Attorney in the name and on behalf of
3 the said Indian Qil Corporation Limited (Haldia Refinery) to do and execute all or any

of the following acts, things and deeds, that is to say :

1. To institute, appear in, defend, prosecute, conduct, refer to arbitration,
abandon, settle, adjust and compound any legal and other proceedings,
claims, actions, demand or dispute whatsoever by or against the Corporation
or in which the Corporation may be concerned or interested including taking
of all necessary actions required to protect the interest of the Corporation.

2. To sign, verify, declare and execute Vakalatnamas, plaints, written
statements, counter claims, petitions, appeals, reviews, applications,
affidavits, power of attorney and papers of every description that may be
necessary to be signed, verified and executed for the purpose of any suit,

~actions, appeals, .reviews, legal applications, arbitrations, criminal or civil
proceedings and proceedings of any kind what so ever in any court of law or

g . /Mstice whethes of Original, Appellate, Testamentary or Revisional Jurisdiction

| established by lawful authority or any other authority.

SWAPAN KUMAR ADHIKARY, NOTARY
GOVERNMENT OF INDIA

Under the Nofaries Act.-1952 g
(63 of 1952)ifor Haldia, Under

District Purba Medinipur. W.B.

-

Tdentified by me & Signed in my presence \//,//
50/9} Advocate @ Halaia ' |

e Pa— -~

. I\-Qy \I e ks P

——mbamn lamda A
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Dpﬁﬁ-"' “" '3, To appear before all civil, criminal, revenue, judicial, and quasi- judicial officer or
officers exercising administrative functions and before all local and public or other

bodies and authorities as occasion may require.

4. To enter into, to become parties to, to sign, to seal, to execute and if necessary,
to register/ cause to be registered all instruments, deeds, agreements, contracts,
receipts, indemnities, counter-indemnities, guarantees, counter guarantees,

bonds, and/or other documents for and on behalf of the Corporation.

5. To appear before all the tax authorities established / created under the various
tax laws, to sign_and file returns, produce accounts, suffer and pay assessment
of taxes, to accept service of processes, .to make all applications,
correspondence, appeals, statements, revision applications, petitions and
motions in all taxation matters including approaching any High Court or Supreme
Court of India and to claim, recover, receive and adjust all refunds of taxes,
levies, duties, fees etc.

8. To appoint or discontinue or substitute Income Tax Experts, Solicitors or
Advocates, Counsel, Chartered Accountants and to appeér and act on his behalf
and on behalf of the Corporation in all-or any of the taxation matters before any
authorities, Courts and Tribunals. ‘

g s el

7. To take on lease, hire, rent, sub-lease, leave and license or otherwise
howsoever any moveable or immovable property required for the purpose of the

business of the Corporation at such rent, hire charges, compensation or fee or

consideration and on condition as he may think fit.

8. To contract with any person for leasing, giving on leave and license or in any
other mode subject to such conditions as the said Attorney shall see fit all or any
of the premises and any such persons to let into possession thereof and to set
fines for new leases, to accept surrenders of leases and to sign and give lawful

notices to quit to any tenants or tenants of the said lands and hereditaments.

9. To demand, sue, recover and receive all or any sums of money, debts, dues,
chattels, goods, effects, merchandise and things of whatsoever nature or
description which at any time hereafter shall or may become due to or payable to
or deliverable to or recoverable by or belonging to the Corporation (either solély
or jointly with others) by virtue of any security, bond, bill, account, note or in any
othér way and manner whatsoever-and all interest due in respect thereof.

6\\/’0. For the purpose of business and affairs of the Corporation to enter into such

arbitration agreements, submissions and references and to appoint such

PR

WAPAN KUMAR ADHIKARY, NQIEARY fi
JOVERNMENT OF INDIA HORsKitand prepey

. pe . * M/
inder the Nofaries Act 1952 - Tdentified by me & Signed in njﬁf‘rgsence
33 of 1952) for Haldia, Under (g 9"""‘—1 N (hﬂ V\B

arbitrators or umpires or nominees of the Corporation as the said Attorney may

istrict Purba Medinipur, W.B. Advocate : Haldia
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11. And generally to make all such arrangements and to do all such acts, deeds,
matters and things on behalf of the Corporation as may be usual, necessary or

expedient in the conduct and management of their business.

Name (Shri)

Designation

Atanu Sanyal

Chief General Manager (TS, HSE)

Debashis Dutta

Chief General Manager (Technical)

N Vinod

General Manager (Instt.)

Piyush Dungrakoti

General Manager (Maintenance- ML)

Shambhu Chakraborty

General Manager I/c (Human Resource)

Niloy Dutta

General Manager (F)

Sushanta Saha

General Manager (Projects)

Hemant Agarwal

General Manager (Production)

Dr. D.Chakraborty

General Manager (Med, HSE)

Rajesh Verma

General Manager (Materials & Contracts)

Nilratan Baidya

General Manager (ES & IP)

Praveen Jayant

General Manager (TS, HSE)

Pawan Rawat

General Manager (Power & Utilities)

14 .PC Mandal General Manager (Maintenance-Civil)
15 Koushik Ghoshal Deputy General Manager (Finance)
16 Tirthankar Ghosal Deputy General Manager (Finance)
17 Rabin Gayari Deputy General Manager (Materials)
18 A.B.Kush Deputy General Manager (A&W)
19 D.P.Ghosh Deputy General Manager (Maintenance)
20 Malay Bagchi Deputy General Manager (TS)
“1\:\%\{{'\.(";{‘: ?ﬁ‘?l Bhaskar Sen Deputy General Managrer (Production)
¥ 22 Samrat Gupta Deputy General Manager (Finance)
23 Deepak Taneja Deputy General Manager (Maintenance-EL)
24 Anil Bairagi Deputy General Manager (Production)
25 Sunder Lal Gautam .Deputy General Manager (Finance)
})6 Pralay Kr Mandal Deputy General Manager (ES)
27 K S Paul Deputy General Manager (Production)
7/\65\“'28 Girish Kumar Sahu Deputy General Manager (HR)
@ 29 A K Agarwal Deputy General Manager (TS)

SWAPAN KUMAR ADHIKARY, NOTARY

GOVERNMENT OF INDIA
Under the Notaries Act.-1952
(53 of 1952) for Haldia, Under
District Purba Medinipur, W.B.

Tdent;ﬁed by me & Signad i my presence

ri‘?/l Advocate ’-H}

lbwmd\f\j\“
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Shyamal Mondal Deputy General Manager (Maint.)
3 Tapan Chandra Das Chief Manager (Civil)
32 Gautam Chowdhary Chief Manager (Materials)
33 S. Duttaray Chief Inspection Manager (l/c)
34 R.K.Dey Chief Projects Manager
35 R.D.Majee Chief Power & Utilities Manager (l/c)
36 T.K.Mondal Chief Manager (Contracts)
37 R.Kalyan Sr. Accounts Officer
38 Saurav Gupta Accounts Officer

Any act done by the above mentioned officers by virtue of these presents shall be binding on

the company — Indian Qil Corporation Limited, Haldia Refinery.

IN WITNESS WHEREOF, |, Partha Ghosh, Executive Director & Refinery Head, Indian Oil
Corporation Limited-Haldia Refinery and duly appointed Constituted Attorney of Indian Qil

Corporation Limited , have hereunto affixed, signed, sealed and delivered on behalf of the said

company on this day 22 of

Witness:

N
Fo e, @A A (74, T F)

2024,

j i & Wellare)
Sangram Mishra, Chiel Manager (Admn. & Wel
dfom oifT E i, T frrgadt

Indian Oil Corporation Ltd., Haldia Refinery '

. wawr ()

: Kasturi Mukhopadhyay, Monoger faw
fon frgrdt

R st Fihes St

INDIAN OIL CORPORATION LIMITED, Hakdia Refinery

(Partha Ghosh)

Executive Director &

_ Refinery Head
Y S, et e w et v
Partha Ghosh, ED & Refinery Head

B e whiem fafids, e Rumpsd
INDIAN O1l. CORPORATION IMITED, Haldia Refinery

Identified b'y me & Signed in my presence
X

Advocate : Halflia

OVERN fies A(j).. e
under 1 oo Haldte: U\?q B.
(63 (}'fo: o M diniput:
Distrt
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